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Dabalpyr, this tha lat dayiOf April 2003.

Moa'bla nr. Sbankar Rajy - Haabar (OtiAieial)
Hoa'bla nr. fl.K.y|iadtiyaya^ nMbat (Afitauiy.)

Sat. nannabai
U/o Lata Shri Chamrulal
R/o Villaga Riehhal, Oiatt.
3abalpur (n.P.) - APPLICANT

(By Advocate - Hi:.N.paiidharkar)
tfERStiS

1. tfaisfi of lad la
Throygh fba Saeretary,
niaiatry of Oafaaea
Now Oalbi.

2. Tha Gaaoral naaofor,
Goa Carriaga factory,
Oabalpur (n.P.) - RESP0NOENTS

0 R 0 E R toRAL^

By gianksr Raiu.' Msaiaer (JiKiiciaj.) i

On the strencfth of the fact that the applicant
is a legally married wife of l^e Shri Chamrulal, a
retired Governn^nt servant^ aad has preferred a
representation to the respondents regarding family
pension, which is not yet disposed of.

2, ihds of justice would be n^t if the present
0^^ is di^^d of with a direction to the respondents
to consider the claim of the ajplicant for family
pension in accordance with tte rules and instructions
by detailed and peaking order within a period of two
months from the date of receipt of Ccpy of this order.
m order accordingly. 0^.a. stands di:^osed of .
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(B.K.I|)adhyaya)
^^nfier (Adimv.) (Shanker Raju)
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